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O.A. No. 293/2008

20.4.2012

List revised. Nobody is appearing on behalf of the applicant
nor the applicant himself is present at 12.15 P.M. There is
also no adjournment slip on behalf of the counsel for the
applicant. Sri Amar Nath Singh Baghel for Sri M.K. Singh,
counsel for the respondents is present. It appears that the
applicant is not interested in pursuing this case.

O.A. is accordingly dismissed in default and for non-

prosecution. @ -
/("\./
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(S.P. Singh)
M(A)
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